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'ble National Green Tribunal

‘A Befoie The Hon
Kolkata

Eastern Zone Bench,

OA No. 128/2024/EZ
(Earlier OA No. 593/2024/ PB)

In Re.: News item titled “g¥ STl A Derh & AR 8], aref W™

me;mﬁaﬁﬁmﬂ%maﬂ”
m dated : 12.04.2024

appearing in livehindustan.co

{ g ...Applicant(s)
A0 OUr
\\X)( x(?‘p- 0! \ Versus
a1 X\
L {J' ‘“L:’?\ Jharkhand State Pollution Control Board & Anr.
'] ...Respondent(s)

1
l

avit on behalf of Respondent no. 04 i.e. State
Authority (SEIAA),

Counter Affid
Level Environment Impact Assessment

Jharkhand.

I, Ashok Kumar, Son of Late Rajendra Kumar, aged about 59 years,
presently posted as Ex-officio Member Secretary in the State Level
Environment Impact Assessment Authority (hereinafter called
SEIAA), Jharkhand, Ranchi do hereby solemnly affirm and declare
as follows:-

1. That, in the instant OA there is nothing specific regarding SEIAA

/ SEAC. But some facts pertaining to instant OA is being
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y ‘ v Tyt ‘ 1 a
produced for proper assistance 1o this Hon'ble I'ribunal with
liberty to file detailed counter affidavit if desired by this Hon'ble

Tribunal.

. . 1o Py a2 /19074 /PB was
. That, cognizance of original application no. 593/2024/PB was

taken up Suo Moto by the Hon’ble National Green Tribunal, New
Delhi Bench on 24.05.2024 on the basis of a news item titled “G¥
wrel N e @ amar T8, 'l W AifbaRl & Fel; gaG i gsed §
S ® 9, 9wpQ” appearing in livehindustan.com dated
12.04.2024, wherein Hon’ble National Green Tribunal, New Delhi
Bench has impleaded the following as respondent in the matter:-
i. Jharkhand State Pollution Control Board through its
Member Secretary, H.E.C. Dhurwa, Ranchi - 834004,

Jharkhand.

ii. Central Pollution Control Board, through its Member

Secretary, Parivesh Bhawan, East Arjun Nagar, Delhi -

110032.



iii. Deputy Commissioner, Dhanbad, DC Office, Station Road,

Pandey Muhalla, Dhanbad - 826001, Jharkhand.

3. That, since the matter falls within the jurisdiction of Eastern

Zonal Bench of the Tribunal, therefore the OA is transferred to

the Hon’ble NGT, Eastern Zonal Bench for appropriate further

action.
4. That, the instant OA No. - 128/2024 /EZ was taken up by the

Hon’ble National Green Tribunal, Eastern Zone Bench on

26.07.2024 and in para 10, the State Level Environment Impact

Assessment Authority (SEIAA) has been impleaded as

Respondent no. 4.

5. That, the constitution of SEIAA has been done in accordance
with EIA notification, 2006 of Ministry of Environment Forest &
Climate Change, Govt. of India for the purpose of granting
Environment Clearance of the category B project, such as

Major/Minor Mineral including Sand, etc.

3
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6. That, the instant matter relates to illegal sand mining in the

district of Dhanbad.

7. That, the Terms of Reference (ToRs) to the only two sand mining

projects have been granted by SEIAA based on the
recommendation of SEAC, which are as follow:-
Sl. Online Project Details Date of | Date of
No. | Proposal No. SEAC SEIAA
meeting in | meeting
which in which |
proposed decision
was taken for
recommen | grant of
ded for | ToR
ToR
.| SIA/JH/MIN/ | Dungri-Puttia Sand | 108th 109th
59908/2021 Mining _Le-ase of M/s Tata | Meeting of | Meeting of
S;&i;la Ll?ltied. ()GI:’[/H Shri SEAC, SEIAA
ajoria) Village
Dungx%’i-PutJtia, Tehsigl dated - | dated B
Jhariya & Putki, Dist. 19t - | 27" &
Dhanbad, Jharkhand | 25" 28th
(24.127 Ha). September, | September,
2023 2023
.| SIA/JJH/MIN/ | Expansion of existing| 110th 110t
60065/2021 Tetangabad Sand Mining | Meeting of | Meeting of
Lease from 0.2 to 0.30|ggacC SEIAA
MTPA of M/s Tata Steel d '
Limited,  Village  :|d3ted ~ -|dated -
Tetangabad, P.S. : 17t —| 27, 28w
Dhanbad, Distt. 21 & 29t
Dhanbad, Jharkhand | October, October,
(21.44 Ha). 2023 2023
a4

Lo



True/Xerox copy of ToRs letter issued in
favor of Dungri-Puttia Sand Mining Lease

of M/s Tata_ Steel Limited (GM_: Shri

Sanjay Rajoria) Village : Dungri-Puttia,

Tehsil : Jhariya & Putki, Dist. : Dhanbad,

Jharkhand (24.127 Ia) and Expansion of

existing Tetangabad Sand Mining Lease

from 0.2 to 0.30 MTPA of M/s Tata Steel

Limited, Village : Tetanpabad, P.S.

Dhanbad, Distt. : Dhanbad, Jharkhand

(21.44 Ha) are being attached herewith

and marked as Annexure - A and B/R4

to this counter affidavit.

8. That present reply is filed bonafide and in the interest of justice.

- —



are true to my information derived from the records

I

of the case to which I believe to be true and the rest are by way of

humble submissions before this Hon’ble Court.

10. That the annexures are photocopies/true copies of their

respective original.

Sworn, verified and signed on this_--4----- day of A —?—-—— 2024
\_———’Jl-— *’—/‘

at the premises of Hon’ble Jharkhand High Court, Ranchi.
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Anritrocs - 4 |84
i A

State Level Environment tmpact Assessment Authority, Jharkhand

Nuesery Comples, Newr D i Bos Stand, 120005 Dhot s e, Slisrkband-834 004

Foemnd b e, Wb gonsidlcom/elesseina it gov.in
website: wawav, jselsnorg

Wy owad

Fetter No- FC/SEIAA2020-21/2807/2020/ ICanchi, Dafe

To:r  Shrk Sanjay Rojoria (General Manager),
Jleka Division, Tata Steely Jamadobi,
Distriet = Dhanbad — 8281012, (Jharkhand).

Sub: - Preseribing of ToR (o *Dungri-Puttin Sand Mining Lease of M/s Tata Steel Limited

(GN 2 Shrek Sanjay Rajoria) at Village @ Dungri-Pottia, Tebsil @ dhariya & Putki,

Dist. : Dhanbad, Jharvkhand (24,127 Ha)™ (Proposal No. : SIAZIII/MIN/SY908/2023)

—regarding,

Ret:  Youw application no, JMB/115/000329, dated -~ 08.09.2023.
Sir.

It is in reference (o the project (o *Dungri-Puttia Sand Mining Leasc of M/s Tata Steel
Limited (GM : Shri Sanjoy Rajoria) at Village : Dungri-Puttia, Tehsil Jhariya & Putki,
Dist. : Dhanbad, Jhaekhand (24.127 Ha)™ along with the application in the prescribed Tormat
(Form-1) and a copy ol the pre-feasibility report and approved mine plan to preseribe the ToRs
for undertaking detailed EIA study for the purpose of oblaining environmental clearance under
the provisions of the IA Notification. 2006 in respect of the above mentioned projecel.

Project Category : B1 — Application for Terms of Refrence.

I'xpansion of existing Dungri-Puttia Sand mining lease from 0.283 MTPA 10 0.32 MTPA by
Opencast NManaal method in village Dungri and Puttia. I°.S.-Dhanbad. District — Dhanbad.
Jharkhand

Ihis is o new projeet which has been taken for re-consideration on 24.09.2023 after change of

consultant and submission of DSR,

Project and Location Details :

S| Parameter | | Detaits ]
|| Project Name | 1| DUNGRI - PUTTIA SAND MINING LEASE
N [ cssce: Cl Tata Steel Ltd. i
3 | 1ease Address | Iharia Division. Tata Steel. Jamadoba - 828112
| Lease Area T 24127 11, T
! R/l.n'l{il_nzz Area || 291 ha. (after l—czmng bulfer for intake point & public bridge)
5 | Type of Land © | Govl. Land
o l Project Cost c| 5185 Lakhs a
| g e L e _— ]

iee %




-

|7 [ ENMP Budget

Capital: 2,50 1T akhs

Recurring: 1.5Lakh /7 year

()

§ SR CER Budget | £ R 100 Takhs
‘ 0 | New or [ypansion l\pﬁ;ln\i()ll » )
A lineable Reserves CONL 244516 Cu M/ year | Tomes:0.7716 M1
\ 10:) Wl norking CuMNL: 150000 Cu. M7 year Tonnes:0.093 M1
area e i . . -
11 Nine Lile Fill the lease is valid 2036
12| Man power S R - o ,
N 55 LD (Drinking:1.50 KLD. Dust Suppression& Plantation.
13 | Water Requirement | 100KLD ) -
14 | Water e T Bore wells Tor drinking & supply tankers |1'L“Lhcf' purposes
s I)?i:clﬂw()\\CI‘ NO I
16 | Crusher NO [ —
17 | Nearest Water Body Within Damodar River
I8 | Nearest Habitation | © Dungri o I
19 | Nearest Rail Station Bhaga (4 Km) R
20 | Nearest Air Port Ranchi (160 Km)
21 | Nearest Forest None o
[ 22 | Road & Highways SH-12 (4.3 Km) B
CO-ORDINATES :
T | Tatitade From 23°42°38.69" N To23 420808 N
—

—

Longitude

IFrom 86°22°33.23"

To86 227 16.95" IF

LAND DETAILS :

Khata no.

Plot no.

Sl
Mouza
no.
| Dungri 126 - 01 (P
7 201

Puttia

1755 (NEW)/ 2714 () (OLD)

STATUTORY CLEARANCES

The CO. Putki (Dhanbad) vide letter no. 246. dated 26.07.2021
and CO. Jharia vide letter no. 394, dated 03032021 has ‘
mentioned the plot no. of the project is not recorded as “Junale |

Jhari™ in R.S. Khativan & Register 11,

'
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DNO
I

DIO Wild ©ile

|
I DO T orest i

Distance l

ISR

Working Details

|
|

I3

I | Mining Method
L -

) | Water Table

DNO, Dhanbad vide memo no.
certificd that no lease area exists

DIO. Wildlite Hazaribagh vide letter no.

{ . .
certilicd that the proposed project site

Zone ol Parasnath & Topehanchi Wildlile Sanctuary.

I S W -
DO, Dhanbad Division vide letter no
certificd that the distance of reserved / protected

Project arca mentioned in

@

1528 /M. dated 07.07.2021
within 500 m radius from
woposed project site.
1622 . dated 16.09.2020

i outside Leo Sensitive
2201, dated 18.11.2020
forest is 270

neter from propsed project site.

" District Survey l(;:ﬁnrli.”l)l/muh.'ul»

district.

Opencast Manual Method

IT)H{II'I‘;“/—{I.'CH

Quarry in working

area

Lile of Mine =13 years Qup |

2.655 ha to 2030) ,
|

13 vears 24,127 Ia.

Life of Minc -0.0 (,'u.il\l»

Ultimate Working
Depth

“Waste Generation Syears-0.0 Cu.M ]
Qripping Ratio Zero d:
Working Days | 237 Days N

§ _Ik—'nchc‘s: size & No 2.2 m (max.) 7 ;

[_levation ol Mine l 153 AMSL !

“Ground 1evel 1S AMSL T
I levation B - _]

25m

L

Mining within Damodar River

Fopography of Mine

Diesel/Fucl

Lxplosive
Requirement

- | Not lchu ired

IFlat with slight undulations

requirement

( :[ 500 Litres/day

—— L

|

¢
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Production Detals

“D

Ax per Approved Mining Plan As proposed in Working Area
Veur Opening Balanee 4 ppayeiio | Batane Opening Balance l’rn(l'ucliu Balance
' "[_"". nas per ¢ after ," m ¢
Replenishment/ mine plan | Deposit | Replenishment/yea “S:F:“g Deposit
year (MT) (MT) (MT) r (MT) .(M"I") (MT)
00 0.771 0.32 0451 0.093 0.039 0.054
024 0.771 0.32 0451 0.093 0.039 0.054
.’(-l_"\—— 0.771 032 051 0.093 ().039 0.05-
2020 0771 0.32 0.451 0.093 0.039 0.054
2027 0771 0.32 0.451 0.093 0.039 0.034
0w 0.771 0.32 0.451 0.093 0.039 10.054
2024 0.771 0.32 0451 0,003 0.039 0.054
2030 0.771 0.32 0451 0.093 0.039 0.054
2031 0.771 0.32 0.451 0.093 0.039 0.054
a0 (.771 0.32 0,451 0.093 0.039 0.034
2033 0.771 0.32 0151 0.093 0.039 0.054
2034 0.771 0.32 0.451 0.093 0.039 0.054
2035 0.771 0.32 04351 0.093 0.039 0.054
2036 0.771 0.32 04451 0.093 0.039 0.054

M
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Fansting and proposed Land use

As per Nine Plan

—_— - et A praposed in
Lol Use N Enel of Mine Waorking Ares
Foaisting Proposcd
|.ife
1931 peclmed
I scmvation Aiea Pre-mmimy 19134 291
' by river
lind use = |
Salety Zone consists al sand | ) 97 J 597 1.25%
1561 ha, water |— = SEEY
Road & Howing over 0. 0.4 04
Inlrastrctiore 0857 haand
( a b
Uindsturbed Aren .60 iy hanks . - 20,502
Fotal 24.127 24,127 24.127 24.127

Solid Waste Nanagement

® There will be no solid waste generation

Water Quality Management

= Uimostcare shall be taken to minimize sand spillage

® Drains and their Catchments shall be constructed just beside the aceess roads so that the
storm waier gets settled near the banks. before Mlowing to the river.

= The washing of trucks in the river shall he avoided,

* Plantation along the river banks will be done to arrest the velocity of the storm wates
I shall be ensared that quality of drinking water for the worker shall be hy gicnic and

good sanitation ssstem shall be made available,

Air Quality Management

= Al machineries and transport schicles shall he properly maintained. and pollution check

will be done once ina year (o keep the emissions from machineries and vehicle under
control. Records for same 1o be maintained.

* Water sprinkling will be done on haul roads to control emission of dust while

transporting sand. Provision for water spray by tankers on *kaceha® voad shall be done
= Water sprinkling at loading arca shall be done

® Lise of personal protective equipment like dust mask ete. shall be putin practice
* Ambicent air pollution monitoring shall be carried out every sis months,

fh
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Undertaking submitted affirming:

-~

C Ground water will e used only Tor domestic purpose and not be used for any mining
activities or any other use
b The District Suney Report has been prepared by o competent authority. PProject
wuthorities will abide by any directives issued by any court ol Jaw in futore
¢ I am changes are noticed in futare regarding the contiguous / cluster arei seport 1ssuied
by the mines department. then the applicable laws 7 rules will he hinding on the Project
vuthorities and all necessary steps will be taken in this regard
d The Boundary Pillars of the proposed mine lease area will be maintained properlys.
¢ One day post monsoon baseline data related 1o enyironment monitoring will be submitted
with the first compliance report.
[ The plantation work will be completed within the st year ol aperation. Therealier the

wame will be maintained up to the Coneeptual stage of the Mine.

=

Sullicient water spray using water tankers will be done for ellective dust suppression
within the mine fease area and on haul roads.

h. Al the mining machineries / cquipment and transport vehicles should be maintained in
good condition and annually tested for fitness and PUC and records to be maintained.

i, Iany tree felling than necessary permission shall be taken from the competent authority.

SUAC. Tharkhand has suggested the ToRs inits 108" meeting held on 19", 20", 21+, 22", 23",
24" and 25" September, 2023 in the light of Hon ble NGT. Principal Bench. New Delhi order
dated 13,0918 and Mol & CC ON dated 12,1218 for undertaking detailed EIA 2 BN study
and SUIAA. Jharkhand has approved the ToRs in its 109" meeting held on 27" & 28™
September, 2023

The TORs preseribed for undertaking detailed EIA study are as follows:
Specific Condition:

1. Gabion Plantation waork in the salety zone (7.5 m width around the proposed lease boundary )
and on cither side of approach road in two rows with the spacing ol 3x3 m with suitable
species such as timber & fruit bearing ete. will be done in fiest vear ol operation,
Maintenance work such as h/w. mortality replacement. protection and watering shall be
undertaken for the life of mine as per norms and schedule issued by PCCEL Development.
Department of Forest. Environment & Climate Change. Govt. ol JTharkhand. Records of same
to be maintained and will be submitted with compliance report.

1o

Fhis TOR Tetter is subject to Hon ble NGT order dated 13.09.2018. ovder dated : 11122018
and Mol.l & CC OM dated £ 12,12.2018.

'

Year-wise production details sinee 1994 should be given. elearly stating the highest production
achieved inany one year prior to 1990 Tt may also be categorically intormed whether there
had been any inerease in production alter the TIA Notification 1994 came into foree. w.rt, the
hiehest production achieved prior to 1904,

-
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. - : _— s richtlul lessee of the
40 copy ol the document m support of the fact that the PMroponent is the right it
mine <hould be given.

i i i : ' ‘ublic Hearing should be compatible
Al documents including approved mine plan. FIA and Public Hearing |

“n

: ’ neration and its
: : . me leaee e - SVels, waste generabion ang
with one another i terms of the mine lease arca. production levels, waste g

management, mining technology cte and should be in the name of the lessee.

3 1 CASC 1 : KO 10 1 lnl']‘_‘k"'\

8 \“ Lot l'\‘“l‘di”illk“' ol th mme ILﬂ LG [ g“"‘\‘““]p”\cd on a lllL'Il '(L { Il” 1 ¢ . ' 'I
| SHCY L [ 348 L] e ’ ¢ arca s C WidCd.
l\‘i‘ﬂ heet ] O"l‘.ll‘lli - sheet. ¢ amory h(‘l(w_\ and ¢ ‘Oll“.‘_\ ol the arca should b pre -

car & 1 C a Cr Hougica

\UCII an In]ll"k‘l'\ Ul.lllh‘ I“l‘l'(\\cl' anrca Sh(“.llkl L" ca '.\ Qh(“‘ lh > l‘ I\Ll use & nd “”"‘l cce I( St

features of the study area (core and butfer zone).

: i S “Indi tin 153 -ale indicating
7. Information should be provided in Survey of India Toposheet in 1:50.000 scale indicating
- - ; “the are: isti inerals ¢

ceological map of the arca. geomarphology of Tand forms of the area. existing minerals and

< < . . - . - ; soil
mining histonn  of the arca. important water bodies. streams  and  rivers and s

characteristics.
2 - - - . “« . . '. . - . ~ " ; - . )
8. Details about the land proposed for nuning activities should be given with information as

whether mining conlorms to the land use policy ol the State: land diversion lor mining should

have approal from State land use board or the concerned authority.

S e should be clearls stated whether the proponent Company has a well laid down
I'nvironment Policy approved by its Board of Directors? I so. it may be spelt out in the FIA
Report with deseription of the preseribed operating process/procedures 1o bring into locus
anyinfringement/deviation’ violation of the em ironmental or forest norms’ conditions? The
hicrarchical system or administrative order of the Company to deal with the environmental
issues and for ensuring compliance with the FC conditions may also be given. The system of
reporting of non-compliances 7 violations of environmental norms to the Board of Dircctors

ofthe Company and’or sharcholders or stakeholders at large. may also be detailed in the L1A
Report.

10 Issues relating to Mine Salety. including subsidence study in case ol underground minine and
slope study in case of open cast mining. blasting study ete. should be detailed. The proposced
saleguard measures in each case should also be provided.

P The study area will comprise of 10 km zone around the mine lease from lease periphery and

the data comtained in the FIA such as waste generation ete. should be for the life of the mine
! lease period.
2. Land use of the study arca delincating forest area. agricultural land. vrazine land. wildlife
sanctuary. national park. migratory routes ol f;

auna. water badies. human settlements and
other ccological features should be indicated. Land use plan of the mine lease area should be

prepared to- encompass preeperational. operational  and Post operational phases  and
submitted. Impact. iFany. of change of land use should be given,

L3 Details of the land for any Over Burden Dumps outside the mine lease. such as extent ol land
area. distance from mine lease its and use. R&R issues. il

- ¢
1 L

an\. should be given,
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LA Certificate from the: Competent Authority in the State Tarest Departiment should be
provided. contirming the involvement of forest Tand. i any. in the project arca. In the event
ol any contrary claim by the Project Proponent regarding the status of forests. the site may be
inspected by the State Torest Department along with the Regional Office of the Ministry to
ascertain the status of forests, based on which, the Certificate in this regard as mentioned
above be issued. Inall such cases. it would be desirable for representative of the State Forest
Department to assist the Expert Appraisal Committecs.

SStatus of Torestry elearance Tor the broken up area and virgin forestland involved in the
Project including deposition of net present value (NPV) and compensatory allorestation

(CA)Y should be indicated. A copy of the forestry clearance should also be furnished.

)

16, Implementation status of recognition of forest rights under the Scheduled Tribes and other

Fraditional Forest Dwellers (Recognition of Forest Rights) Act. 2006 should be indicated.

17. The vegetation in the REF 7 PE arcas in the study arca. with necessary details. should be given.

8. A study shall be pot done o ascertain the impact of the Mining Project on wildlile ol the
study area and details fumished. Impact of the project on the wildlife in the surrounding and
any other protected area and accordingly. detailed mitigative measures required. should be
worked out with cost implications and submitted.

19,

~

Location of National Parks. Sanctuaries. Biosphere Reserves. Wildlife Corridors. Ramsar site
Figer/ Llephant Reserves/(existing as well as proposed). il any. within 10 km ol the mine
lease should be clearly indicated. supported by a location map duly authenticated by Chiel
Wildlife Warden. Necessary clearance. as may be applicable o such projects due o
proximity ol the ccologically sensitive arcas as mentioned above. should be obtained from
the Standing Committee of National Board of Wildlife and copy furnished.

200 A detiled biological study of the study area [core zone and bufler zone (10 km radius ol the

periphery ol the mine lease)] shall be carried out. Details of flora and fauna. endangered.
endemic and RET Species duly authenticated. separately lor core and bufler zone should be
lfurnished based on such primary field survey. clearly indicating the Schedule of the Tauna
present. In case ol any scheduled- 1 fauna found in the study area. the necessary plan along
with budgetary provisions for their conservation should be prepared in consultation with
State Forest and Wildlife Department and details furnished. Necessary allocation of funds
for implementing the same should be made as part of the project cost.

19

Proximity to Areas declared as 'Critically Polluted or the Project areas likely to come
under the "Aravali Range'. (attracting court restrictions for mining operations). should also
be indicated and  where so required. clearance certifications  from  the preseribed
Authorities. such as the SPCB or State Mining Department should be secured and Turnished
Lo the efTeet that the proposed mining activities could be considered.
22 Similarly. for coastal Projects. A CRZ map duly authenticated by one ol the authorized
agencies demarcating ETL. HTL. CRZ area. location of the mine lease w.r.t CRZ. coastal
leatures such as mangroves. il any. should be furnished. (Note: The Mining Projects falling

P ¢
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: ) ancerned Coastal Zone Management
under CRZ would also need to obtain approval of the concerned Coastal /. anag

Authority ), I
i ils Tor the Project Alfected People (PAP) should be furnished.
23 R&R Plan‘compensation details for the Project Allected People ( ) ¢ et
o & 1 1 \ . N \ G ‘S v C v
While preparing the RER Plan. the relevant State/National Rehabilitation & Kese
t

in vi espect of SCs /STs s weaker seetions of the
Policy <hould be kept in view. In respeet of SCs /STs and other weak

amily-wise s undertaken to
cocicln in the studs area. a need based sample survey. family-wise. should be undertak

[ pared ‘ itted accordingly,
assess their requirements, and action progranimes prepared and submitted ace gl

i ; “(he State Government, 1t may be
integrating the sectoral programmes of line departments of the State Government i

1 H Al 1 ~ v SRS T N B 1 )\ § 1 .C(' (1['
clearhy brought out whether the village(s) located in the mine lease area will be shilt :
. ~ ik a . e . .-. 1 , - ‘v -“) (]I] IL'
not. The issues relating to shifting of village(s) including their R&R and socio-econom
aspects should be discussed in the Report,

24, One season (non-monsoon) [i.e. March=-May (Sumimer Scason): October-December (1705!
monsoon season) - December-l ehruary (winter season)|primary baseline data on ambicnt
air quality as per CPCB Notification of 2009, water quality. noise lfevel. soil and l1nl'.zl and
fauna shall be collected and the AAQ and other data so compiled presented date-wise in the
FIA and I MP Report. Site-specific metcorological data should also be collected. The location
ol the monitoring stations should be such as to represent whole of the study arca and justilicd
keeping in view the pre-dominant downwind direction and location of sensitive reeeplors.
There should be at feast one monitoring station within 500 m of the mine lease in the pre-
dominant downwind direction. The mineralogical composition of PM 0. particularly for free
silicac should be given.

25, Air quality modeling should be carried out for prediction of impact of the project on the air

quality of the arca. It should also take into account the impact of movement ol vehicles for
transportation ol mineral. The details of the model used and input parameters used for
modeling should be provided. The air quality contours may be shown on a location map
clearly indicating the location of the site. location of sensitive receplors. il anyv. and the
habitation. The wind roses showing pre-dominant wind direction may also be indicated on
the map.

20. The water requirement for the Prajeet. its availability and source should be furnished. A
detailed water balance should also be provided. Fresh water requirement for the Project

should be indicated.

27. Necessary clearance from the Competent Authority for drawl of° requisite quantity ol water
for the Project should be provided.

28. Desceription of waler conservation measures proposed to be adopted in the Project should he
given. Details of rainwater harvesting proposed in the Project. il any. should be provided.

29 Impact of the Project on the water quality. both surface and groundwater. should be

assessed and necessary saleguard measures., i any required. should be provided.

0. Based on actual monitored data. it may clearly be shown whether working will intersect
groundwater. Necessary data and documentation in this regard may be provided. In case the
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- Details or

-Information on site elevation. working depth,

~Atime bound Progressive

Impact on local transport inlr

- Details of the onsite shelter and |
- Coneeptual post mining land use and Re

- Occupational | leal(h impacts o

- Public heatun implic

vb

working will interseet groundwater table. o detailed Hydro Geological 'Slud;\ h.hf“”('l"!).k
l|||(|c|‘l:[Lcn and Report furnished. The Report inter-alia. shall include details (')I -[h.l.' ‘“IHII‘,U:
present and impact of mining activities on these aquifers. Necessars m‘-n‘mssmn. l'()l]r
Central Ground - Water Authorits for working below ground water and for pumping o
ground water should also be obtained and copy lurnished.

H g . > »e . e v (
any stream. seasonal o otherwise. passing trough  the Tease arca and

il impact ol the same : ology
modification / diversion proposed. il any. and the impact ol the same on the hydrology
should be brought out,

groundwater table ete. Should be provided
both in AMSE and bgl. A schematic diagram may also be provided lor the same,
Greenbelt Development Plan shall be prepared in a tabular form

(indicating the linear and quantitative coverage. plant species and time frame) and submitted.

1 1 1 1 UL ) T . AYC > ) N B
heeping in mind. the same will have 1o be executed up front on commencement of the

Project. Phase-wise plan ol plantation and compensatory alforestation should be charted

clearly indicating the area 1o be co
details ol plantation already done should be given. The plant species selected Tor green belt
should have preater ccological value and should be of good utility
population with emphasis on lo

pollution,

vered under plamtation and the species to be planted. 1he

value to the local

cal and native species and (he species which are tolerant to

astructure due to the p

roject should be indicated. Projected
inerease in truck trallic as aresult of the p

roject in the present road network (including those
worked out, indicating whether it is
Arrangement  for improving the infy
o be taken by other agencie

outside the Project areay should be capable of handling
the incremental load. astructure. il contemplated
s such as State Government) should be
roponent shall conduct Impact ol Transportation study as per Indian Road
Congress Guidelines,

(including action

covered. Project P

acilities to be provided 1o the

mine workery should be
mcluded in the 1A Report.

clamation and Restoration of mined ouy
rofsections) should be given in the CIA report.

I the Project should pe
detail,

areas (with
plans and with adequate numbe

anticipated and the
Details of pre-placeme
amination schedyles should be
specific occupational he

preventive measures spelt out in
periodical medical ex

proposed
Nt medical examination and

incorporated in he EMP,
alth mitigation me:

The project
asures with required |
mining area may be detailed.

acilities proposed in the
wions ol the Project and rel

zone should be systematically evaluated and (he proposed
detailed along witl budgetary allocations.

P {

ated activities Tor the population in the impact

remedial measures should be
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A0,

CMeastires ol socio ceonomic si

2 Details of litigation pending ag

g

gnificance and influence to the local community proposed

to he provided by the Project Proponent should be indicated, As far as possible. quantitative

dimensions may he given with time frames for implementation.

CDetailed environmental management plan (LNP) to mitigate the environmental impacts

the impacts of change of land use. loss of agricultural and

which. should inter-alia include
pecilic to the

arazing land. il any. occupational health impacts bhesides other impacts S

proposed 1roject.
aised and commitment of the Project Proponent on the same along

Public Hearing points r
ment the same should he

with time bound Action Plan with budgetary provisions (o imple
provided and also incorporated in the final EIA/EMP Report of the Project.

ainst the project. il any. with direction forder passed by any

Court of Taw against the Praject should be given.

Clhe cost of the Project (eapital cost and recurring cost) as well as the cost towards

implementation of PN should be clearly spelt out.

\ Disaster management Plan shall be prepared and included in the LIA/EMP Report.
Benelits of the Project i the Project is implemented should be spelt out. The benelits ol the
I'roject shall clearly indicate eny ironmental. social. economic. employment potential. ele.

Besides the above. the below mentioned general points are also to be followed :-

a. Laccutive Summary ol the EIA/EMP Report.

b, Al documents to be properly referenced with index and continuous page numbering.

¢. Where data arc presented in the Report especially in Tables. the period in which the

data were collected and the sources should be indicated.

d. Project Proponent shall enclose all the analysis/testing reports ol water. air. soil. noise
ele. using the Nolllh & €C / NABL aceredited laboratories. All the original analysis /
testing reports should be available during appraisal ol the Project.

e Where the documents provided arc in a language other than Iinglish. an Lnglish
translation should be provided.

[ The Questionnaire for environmental appraisal of mining projects as devised carlier by

the Ministry shall also be filled and submitted.

While preparing the EIA report. the instructions for the Proponents and instructions for

the Consultants issued by MoEF & CC vide O.M. No. J-1 1013/4172006-TA11 (1) dated 4th

August. 2009, which are availahle on the website of this Ministry. should be followed.

a
=

h. Changes. il any made in the basic scope and project parameters (as submitted in Form-1
and the PIR for securing the TOR) should be brought to the attention of Mol & CC with
reasons for such changes and permission should be sought, as the TOR may also have to

be alered. Post Public Hearing changes in structure and content of the draft EIA/ENMP

G
" ) b




(other than madilications arising out ol the A1, process) will entail conducting the PIH

again with the rey ised documentation

ar o, =10 H/6182010-1AL1 (1) dated 30.5.2012. certified report ol

of the conditions stipulated in the environment clearance Tor the
should be obtained Irom the Regional Office of

I Climate Change. as may be applicable.

i As per the cireal
the status of complianee
enisting uperations of the project.
Ministry of Eovironment. Forestanc

an ol the arca indicating contours ol

i The LIA report should also include (i) surface pl
a. (i) geological maps and sections

main topographic features. drainage and mining are

and (i) sections of the mine pit and external dumps. il any. clearly showing the land
[eatures of the adjoining arca.

47, Afer preparing the dralt FIA (as per the generic structure preseribed in Appendix- T ol the

1A Notilication. 2006) covering the above mentioned issues. the proponent will get the

and take further necessary action for obtaining ¢

prescribed under the 1A Notilication. 2000,

public hearing conducted nvironmental

clearance in accordance with the procedare
18 The Preseribed ToRs is valid as per ONL T No. [A3-22/10/2022-1A1[17177258]. dated
08.06.2022 o Mol I & CC. Govt. ol India.
Sd/-
Member Sceretary
State Level Environment Impact
Assessment Authority. Jharkhand

NMemao No : EC/SEIAA/2020-21/2507/2020/ 72 /o I)leCt‘I&ﬁ'//ﬁ/z‘-cZZ’
Copy to: /
[ Member Seerctary. Jharkhand State Pollution Control Board. Ranchi for information and

necessary action.
> Seeretary. SEAC, Jharkhand. Ranchi for information and necessary action,

by ot
Mcmhum_&a

State Level Environment Impact
Assessment Authority. Jharkhand

4
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Sate Level Environment Tmpact Assessment Authority, Jharkh
Aharkhnnd-834 004

and

aursery Complex. Near Dhurwa Bus Stand. P.OHPS-Dhurwa, Ranchi.

I-mail: mssemajhlha }_:Ill:li|.L‘nl||/(‘|l|",\‘(‘i:lil||Il'fl' gov.an
website: www. jseinorg

CECISETAA/2023-2473020/2023/ Ranchi. Date

| etter No.
To:  Shri Sanjay Rajoria.

(Ceeneral Manager)

Jhavia Division, Tata Steel

Janerdoba, District = Dhanbad - 828112 (Jharkhand).

Preseribing of ToR o *Expansion of existing Tetangabad Sand Mining Lease from

Sub: .
Tetangabad, .S,

0,2 to 0.30 NMTPA of M/ Tata Steel Limited at Village
Distt. ¢ Dhanbad.  Jharkhand (2144 Ha)*  (Proposal  No.

Dhanlrad,
STAZIENTIN/GOU6S/2021) — regarding,

kel Your apphication no. Nilodated = 16.10.2023

Sir.
It i i reference o the project to *Expansion of existing Tetangabad Sand Mining
Lease from 0.2 1o 0.30 MTPA of M/s Tata Steel Limited at Village @ Tetangabad, .S, 2

Dhanbad, Distt. = Dhanbad. Jharkhand (2144 Ha)™ along with the application in- the

prescribed format (Lomm- 1) and a copy ol the pre-teasibility report and approsed mine plan Lo

preseribe the ToRs for undertaking detatled TIA - study - for the purpose ol obtaining

envitommental clearance under the provisions of the FIA Notilication. 2000 in respeet of the

abov e mentioned project.

I his s expansion project which has been tahen Tor appraisal on 17.10.2023,

L he present proposal is Brownfield Project Tor T xpansion ol existing Dungri-Puttia Sand mining
lease trom 00 ATPA 1o 0.5 MIEPA by exclusively manual method over Mine Lease Area of
oo ha (proposed working e 2144 ha) located in Villages - Tetangabad. P.S.-Dhanbad.
Distect - Dhanbad, tharkhand

Lhe proposed project falls under Schedule T (0 "Mining of Minerals™, as Category B the EIA
nottlication 2006 and its amendments thereol’

Ihe proposed project is located village  Tetangabad. P.S.-Dhanbad. District = Dhanbad.
Tharkhand. The projeet lies in between Tatitude 23742 5.33"N 10 237 42" 44.28"N and longitude
SOOI S2.30° 10 867 200 46.86"]

Khata no. & Plot no. of the projeet :

Khata no, ’ ) ) I’ln! no. ‘

W

|5 R

N o
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Land nse planning for the proposed mining :

As per Mine Plan As i Percentage
oposed in T
Bl i T I"\‘\',I“f'l""‘i"g Working
Syisting roposed ; ; o Aren
Inisting I'ro) Mine Life Area ‘
2753
. 27 33 elaimed by 2144 61.86
I scovation Area Pre-mining 27.33 '“‘“l'\"“ .
rer
~ land use ¢
Saleny Zone oty ol 693 043 0,93 19.99
e il 22413 ==
ol & [ swaten 04 0. 0 13
Intrastinctune o g
o - a4 K.
it bl wver A
\red haand 219 | )
: . . 389 OO
(aer Lo hat hanihs
public bridge)
Lutal | J6.44 J6.44 RENITH 3.66 1

Project cost is 200 Takhs, Dmplovinent Generation aller the proposed project will be 9 direct
cmployment and approsimatels 40 people will be employed conractually iemporanly . People

will bevecrnited o the focal arcas nearhy the project site

e total water requirement alter the proposed expansion will be 5.3 KED. Water requirement

will be met o aathorized tankers.

Praposed production ligures:

As per Approved Mining Plan As proposed in Working Area
. T T Oneni I'roductio

(- Opening Production | Balane pening 0 in Balane

Balance alter us per v Baluance after B v
. . . . Working ;
Replenishmen mine plan Deposi | Replenishmen \rea® Deposi

fvear (NMT MT L(MT t/year (MT e '

t/vear (MT) (M) (M) vear (MT) (MT) L(MT)
AR 0716 0.30 0416 0418 0.30 0118
2024 0.716 0.30 0416 0418 0.30 0118
MI2A 0.716 0.0 04106 0418 0.30 0.118
M 0.716 0.30 0416 0418 0.30 0118
)27 0716 0.30 0410 0418 0.30 0118

Iy ( e



M

"
2023 0.716 0.30 0416 0.418 (.30 0.118
2029 0.716 0.30 0.416 0.418 0.30 0.118
2030 0.716 0.30 0416 0418 0.30 0.118
2031 0.716 0.30 0416 0.418 (.30 0.118
2032 0.716 0.30 0.416 0.418 0.30 0.118
2033 0.716 0.30 0.416 0.418 0.30 0.118
2034 0.716 0.30 0.416 0.418 0.30 0.118
2035 0.716 0.30 04106 0.418 0.30 0.118
L:n;n 0.716 0.30 0.416 0.418 0.30 0.118

Baseline data will be collected during October to December 2023 (Post-NMonsoon Season). Same
shall be used for preparation of EIA/EMP report for the project.

Ihe proponent has mentioned that there is no court case or violation related (o the
under LIA Notification and no forest land is involved. An undert

heen submitted by the project proponent.

[ nvironment consultant Visiontek Consultaney Services Py Ltd. (VOSPL) has been

20.06.2021. - Valid up o 16th December 2023,

project activity
aking regarding the same has

accredited
by NABEL. QCL as per the NABIET Certificate No.: NABET/EIA2023/RA 0209,

dated

cLease deed  excuted by Deputy - Commissioner.  Dhanbad  on

129.006.1986 for the period ol 20 years ¢

CNINIDR Amendment Act 2015.

B h'l;c CO.

Putki (Dhanbad) vide letter no. 212, dated 29.05.2020 |
: 1 mentioned the plot no. of the proje

Xtended up 10 2036 as per

Ihari™ in R.S. Khativan & Register I1.

'h

I [ 1OL/7 1 case doces
2 1C0
3| DNO

41 DO Wild Lile

DEO Tarest

DIFO. Wildlife Tlazaribagh vide leter no. 1621,
certified that the proposed project site

| DNIO. Dhanbad vide memo no. 1529/M1. dated 07.07.2021 certifi

of Parasnath & Topchanchi Wildlife Sanctuary .

{
>

s

el is not recorded as “Jungle- |

cd

oy that no other mining lease area exists within S00 m radius from .
proposed project site.

2 Division Torest Officer. Dhanbad Farest Division vide letter no, .

v

|
|
I

i
r
i

dated 17.09.2020) -
is outside L'co Sensitive Zone

I
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[ Mstame (ROT. dhated G0 10 20200 cotited v the distianee il pesenved

4 protected Torest s 1380 meter (rans '””j\-),i,'nl projeet s

| ’ - !
[ This project 1 mentiened o Distoet Surved It (DIt ”I.

O | DS
v DS L Dhantad distric

1 N . . . - ]
Approved by Aty of Coal Gt of India vide Fetter No

1 P e/ 0 A dated 03052019

Nine Pl

Approsal

| |
! 1
]

" ; th gt 't
SEAC b hand Tas sipgested the Fols it TI0™ meeting beld an 177, I8, 197 207
A Octobier, 2023 in the Tight ol Hon ble NG Poncipal Bench, Nes Dl onder duted
PR 00 1% and Aol T & CC ON dated 120208 for undertabang devnled 1A 1N sty um'[
th 5 th g yyth
SEIAA L Hhackhand D approved the Tolts iy O™ mecting held on 277, 280 & 24

Octoher, 2028
The TORS presevibed for undectking detaifed ETA study are as follos s:

Specilic Condition:

EThe mining method exclusively manual as per Sustaimable Sand Mining Guideline, 2016
ol Mol F&CC, Govt,aof India,

T s FORE Better bs subjeet to Hon ble NGT order daged 13,08 2008, arder dated © | 1122008
and Mol T8 ce ONPdared 1212 2008

L Nearsnse prosduction details simce 1994 should be given, clearly stating the Jughest prodoction
wchieved By one year prioe 1o 1994 1 may also be categorically informed swhether there
fared Dewn any ancrease in production after the 1 TA Notification 1994 came into Torce, st the
Inghest production achieved poorto 1999

1A copy of the document m support of the fact that the Proponent s the rightful Tessee of the
e shondd be given

A dociments mcludmy approved e plas TIA and Pablic Plearing shoald be compatible

sothvone another oy terms of the mine lease areas production fesels swaste peneration and iy

nramapenient. mining echnologs etesand shoold be i the nime of the lessee,

v A comer coordimates of the mime Tease areas supenmposed onoa Thgh Resolution Timagers
wposheet. topogcaphic sheet. geomorphiolopy and geology ol the arca should be provided.
Such an Inageny of the proposed area should cleaddy show the Tand use and other ecological

teatures of the study aea (core and bulter one)

Informaton should be provided in Survey of India Toposheet in 1:30.000 scale indicating
weological map of the arei peomorphiologs ol Land forms of the area. existing minerals and
mininy lustory o the arca, mmportant water bodies, streams and - rivers and - soil

haracternties

[“h
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. .z i ith imlormation as

Detanits abont the Jand proposed fio e activities should be given with o hould

B e ] nerston formining shoul
whether mining conforms 1o the Land e policy of the State: Jand diversion forn B

have approsal o State Tand use board or (he concerned authority

Dl diould e clearly stated whether the proponent: Compamy has a well I.uul| tl"‘.\l\,'\l
I ovironment Policy approved by its Board of Directors? 11 s, it may be spelt fml l.n l K- .
Report with deseriplion of the preseribed operating ;nuccxs.'plf\cmllil't‘.\ lu}hrmg.l’nlu .l,u;.lut
any - imfomgementdexiation’ violation of the environmental or forest norms/ ".“m“.mm'\. ‘
ln-.‘r.'m‘lm;‘ll system o or adminsteatine ovder of the Company 1o deal with the cn\n'unmcnmf.
e and Lo ensuring compliance with the ¢ conditions may also be given. ”""_\-\ :\lcm af
reportmg of non-compliances 7 s inlations of env nonmental norms to the Board of Dircetors

S s detailed i A
ol thet ompany andor shircholders o stahehaolders al Jaree iy also be detailed in the |
Repont,

I

Isves rekating 1o Mine Saten mcludimg subsidence studyin case of underpround mining and
Mope sty in case ol UPE st mimiog, hlasting study ctes should be derailed. | he proposed

sateguand measures cach case Should aleo be proncded

P The Study e witl semprse ol 10 km zone ammund the mine lease Trom Tease penphery and

the data contained iy the | A such as waste pencertion o should be tor the life of e minge
lease periond,

E2 Lamd e of ihe Mudy area delineating foress e, apncaltural T, erazing land. wildlife

Snan . mational po, MIERton mutes of faung, water hodies. human settlements and

other ecological features should be indicated. [ and yse plan ol the mine e

reepared o encompass Preopecational. operational

ase area should be

and post operational phases  and
subnntted. T, ihany, of change of land use should be piven.

FLDetails of the land for any Ozver Bunden Dumps outside the

mine lease. such as extent of g
area distance from mine lease, s L use, RER issues, if

any. should be giver,
LA Cemificate from the Camperent Atthorin in (he State

trovnded, conlitming (he molvement of Torey Land, i
ubany contany claim by the P

Lorest Departiment should he
any, i the project arca. In the eveny
roject Proponent tegarding the status of lorests. the site

may he
mspected by the Siate 1 opes Department along with the Re

gional Office of (he Ministey (o
tilicate in this regand as mentioned
lor representatiy ¢ althe State 1 opey

aseentam the sians of lorests, hased on which, the Ce

ahote be jaaed Inall such cases. it would be desirable

Department o asaiv the I apen Appraisal Committecs,
IS, Natus of forestny clearance for (he broken up area ang virgin forestland imvalved in (he
Proect iuclmliny deposition of per present value (Npy) and compensator allorestation

O <howrld be indicated. A copy of the loresin clearance should alsa be furnished.

o Amplementation watns of recognition of fores rights under (he Scheduled Tribes ang other
Faditiona) Foreq l)m‘llcrs(Rccu_uuiliuu ol Foresy Righls) AcL. 2000 should be indicated

arcas in the study area, w il necessary (e

ha ;

17, The segetation in the RI7p) ails. should he given,



I8 A stody shall be got done w ascertam the impact of the Mining Project on wildhite ol the
wudy area and details Turmished, Tmpact o the progect on the waldhine m the surroundime and
amy other protected area and accordingly. detailed mitigative measares requited. shoukd be

worked out with costimplications and subnied

19, 1 ocation ol National Parks, Sinctuaries. Biosphere Reserves. Wildlile Corvidors, Ramsar site
Figer/ lephant Reserves/esisting as well as proposedy, b any. within T b ol the neing
lease should be clearhy indicated. supported by alocation map duly anthenticated by fiiel
Wildlife Warden. Necessary clearance. as may - be applicable 1o such projects due Ja
provimity ol the ecologically sensitive areas as mentioned above. should he ohtained fram

the Standing Committee of National Board of Wildlife and copy furmished

20, A detailed biological study ol the study arca Jcore zone and buller zone (H kv radhns of the
periphery ol the mine lease)] shall be carried out. Details of Toracand fauna, endingered.
endemic and RET Species duly authenticated. separately for core and buller zone should be
furmished based on such primary field survey. clearly indicating the Schedule of the i
present. In case of any scheduled- 1 auna found in the study arca. the necessary plan alony
with budgetary provisions for their conservation should be prepared in consultation with
State Torest and Wildlife Department and details furnished. Necessary allocation ol Tonds
fur implementing the same should be made as part of the project cost.

21 Proniminy 1o Areas declared as 'Critically: Polluted” or the Project arcas likely o come
under the "Aravali Range'. (attracting court restrictions for mining operations). should also
be indicated and where so  required.  clearance  certifications  from the  prescribed
Authorities. such as the SPCB or State Mining Department should be secured and furnished

1o the elfect that the proposed mining activities could be considered.

22, Similarly, for coastal Projects. A CRZ map duly auathenticated by one of the authorized
agencies demarcating T T CRZ area. location ol the mine lease wat CRZ. coastal
features such as mangroves. it any. should be furnished. (Note: The Nining Projects Talling
under CRZ would also need to obtain approval of the concerned Coastal Zone Nanagement
Authority ).

23, R&R Planfcompensation details for the Project AllTected People (PAP) should be fumished.
While preparing the R&R Plan. the relevant State/National Rehabilitation & Resettlement
Policy should be kept in view. In respect of SCs /STs and other weaker sections ol the
sociely in the study area. a need based sample survey. family -wise. should be undertaken to
assess their requirements. and action programmes prepared and submitted accondingly.
integrating the sectoral programmes of Tine departments ol the State Goy eenment. [tmay be
clearly brought out whether the village(s) located in the mine lease area will be shifted o
not. The issues relating to shifting of village(s) including their RER and socio-ecconomie

aspects should be discussed in the Report.

o \
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20 One season (non-monsoon) fies Narch-Nay (Summer Season): l)cm.hcr-l)c\'cmhcr l|.m<«l
monsoon season) - December-1ebruary (winter scason)primary bascline L|fll;l on ambient
arr qualinn as per CPCB Notilication of 2000, water quality. noise fevell soil and ‘Ilnr.u um!
Fauna shall be collected and the AAQ and other dita so campiled presented date-sise in Flu
FIN and TN Report. Site-speeific meteoralogical data should also be collected. The -Inc;?ll‘nn
althe monitorimg stations should be such as o represent whole of the study arca and justificd
keeping in view the pre-dominant downwind direction and location ol sensiti c'rcccplm\.
here should be ar least one monitoring station within 300 m ol the mine lease in the pre-
dominant downwind direction. The mineralogical composition of PNTO. particularly for ree

silica. should be given.

230 A qualiny modeling should be carried out for prediction ol impact ol the project on the *f"’
t|l|;||il_\ ol the arca It should also take into account the imlmcl ol moyvement ol vehieles I-ur
transpartation of mincral. The details of the model used and input parameters used for
madeling <hould e provided. 1he air quality contours may be shown on a location map
clearhy indicating the location of the site. location of sensitive receptors. il any. and the
habitation. The wind roses showing pre-dominant wind direction may also be indicated on
the map.

200 The water requirement Tor the Project. its availability and source should be furnished. A
detailed water halance should also be provided. Fresh water requirement for the Project
should be indicated.

27 Necessary clearance from the Competent Authority for dranl of requisite quantity ol water
lor the Project should be provided.

28, Deseription ol water conser ation measures proposed (o be adopted in the Project should he
aiven. Details of rainwater hary esting proposed in the Project. if any. should be provided.

29 Impact of the Project on the water qualitn. both surface and groundwater. should he

assessed and necessary saleguard measures, iFany required. should he provided.

30, Based on actual monitored data. it may clearly be shown whether working will intersect

eroundwater. Necessary data and documentation in this regard may be provided. In case the

a detailed Thdro Geological Study should he
undertaken and Report furnished. 1 he Report inter-ali

working will interseet eroundwater table,

a. shall include details of (he aquilers
present and impact ol mining activities on these aquilers. Necessary permission from
Central Ground Water Authority for working below ground water

ground water should also be obtained and copy Turnished.

S1Details of any stream. seasonal or other e, passing through the lease are:
madification / diversion proposed. if any. and the impact of the

should be brought out.

v oand
same on the hydrology

A2 Information on site eley ation. working depth.
both in ANIST and bel. A schem

ML

groundwater table ete. Should be provided
atic diagram may also be provided for the same.

and for pumping of
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i seies > species which are tolerant 1o
population with cmphasis on local and native species and the species
pollution.

3 Teve » Yerwteve ler
S dmpact onlocal wransport infrastructure due o the Projeet should be |n'(l.|£f|l~.‘jl. IIiI:::,III:(I:J
ncrease in truek traflic as a result of the Project in the present road ncl‘\\‘mI\ (ing m‘ it '
outside the Project area) should be worked out. indicating whether it is cup:‘ll.wlc ol handling
the incrcnwnl;'\l load. Arrangement for improving the infrastructure. il contemplated
tincluding action 10 be taken by other agencies such as State Government) should be

covered. Project Proponent shall conduct Impact ol Franspartation study as per Indian Road
Congress Guidelines,

3. Details of the onsite shelter and facilities 1o be prov

ided to the mine workers should be
included in the EIA Report.

36, Conceptual post mining Tand use and Reclamation and Restoration of mined out

eas (with
plans and with adequate number of° seetions) should be given in the CIA report.,

37, Oceupational | lealth impacts of the Project should be anticipated  and  (he proposced
preventive measures spelt out in detail. Details o pre-placement medical examination and
periadical medical examination schedules should be incorporated in the M. I'he project
specitic occupational healih mitigation measures wil required lacilities pProposed in the
mining area may be detailed.

38 Public health implications of the Project and related activities lor the population in (he impact

remedial measyrey should he

sone should he systematically evaluated and (he proposed

detailed along wi budgetary allocations.

39 Neasures of socio ceonomic signilicance and inlluence (o the local community proposed
o be provided by the Project Proponent should be indicated. As far as Possible. quantitatiy e
dimensions may be given with time frames tor implementation.

H0. Detailed environmental Management plan (EMPy o mitigate he
which. should inter-alia mclude the impacts of change of land yse
grazing land. jf any.occupational health

Impacts besides other
Proposed Project.

N, \

environmenta| impacts
loss of agriculiury] and

Impacts specific 1o the



A1,

16.

Details of litigation pending against the project. 1 any.

) ' apital cost ccurring cost) as well as the cost
. Ihe cost of the Project (capital cost and recurring cost)

0o

) ) S 1 Cl u C i ’ x ‘0jcc T ) ¢ on lht.‘ same ZIIUIIL‘
[ = . “
) H. ) ) isi 5 | ¢ N > same s 10U ¢

i 3 ; : ) . - : > Project.
provided and also incorporated in the final FIA/ENIP Report ol the Proje
with direction 7order passed by any
Court of Law against the Project should be given.
towards

implementation o ENP should be clearly spelt out.

: - s FTA/ENT Reporl.
A Disaster management Plan shall be prepared and included in the ETA/EMP Report

its ol ject il oject is implemented s > Spe The benelits of the
. Benelits of the Project il the Project is implemented should be spelt out. The'l

Project shall clearly indicate environmental. social. cconomic. employment potential. ete.
Besides the above. the below mentioned general points are also to be followed :-

a. Lsecutive Summary ol the FIA/EMP Report.

b, Al documents to be properls referenced with index and continuous page numbering.

¢ Where data are presented in the Report especially in Tables. the period in which the
data were collected and the sources should be indicated.

d. Project Proponent shall enclose all the analysis/testing reports of water. air. soil. noise
cte. using the Mollm & CC /7 NABL aceredited laboratories. All the original analysis /
testing reports should be available during appraisal of the Project.

e. Where the documents provided are in o language other than English, an English
translation should be provided.

- The Questionnaire for environmental appraisal of mining projects as devised carlier by
the Ninistry shall also be filled and submitted.

- While preparing the EIA report. the instructions for the Proponents and instructions lor
the Consultants issued by Mol & CC vide Q.M. No. =110 13/41/2000-1A 11 (D dated 4th
August. 2009, which are available on the website of this Ninistey. should be followed.

I

h. Changes. il any made in the basic scope and project parameters (as submitted in Formel
and the PR for securing the TOR) should be brought to the attention of Mol & CC witly

reasons for such changes and permission should be sought. as the TOR may also have o

be altered. Post Public Hearing changes in structure and content of the dralt FIAZENDP
(other than modifications arising out of the P11, process) will entail conducting the Pl
again with the revised documentation

<

i As per the cireular no. 1-11011/618/72010-1A 11 (1) dated 30.5.2012. certificd report of
the status ol compliance of the conditions stipulated in the environment clearance for the
existing operations of the project. should be obtained from the Regional Office of
Ninistry of Environment. Forest and Climate Change. as may be zmplic:;hlc.

Jo e EIA report should also include (i) surface plan ol the area indicating contours of
main topographic leatures. drainage and mining arc: ‘

. ‘ a. (i) geological maps and sections
and (iii) sections of the mine preand external dumps. il any. clearly showing the Tand
[catures ol the adjoining arca.

=5 S;



: : sendin- 1ol the
A7, Alter preparing the draft ETA (as per the generic structure prescribed in Appen

oel the
1 1A Notilication. 2006) covering the above mentioned issues. the proponent will I
t mmenta

pllhhu hL.nmL conducted and take further necessary action for uhhllnlns_ environ

: 2000.
clearance in accordance with the procedure preseribed under the 1:1A Notilication.

bl R ale
18 1he Prescribed ToRs is valid as per O.M. F. No. 1A3-22/10/2022-1A. HI[E177258]. dated
08.06.2022 of Mol:IF & CC. Govt. of India.

Sel/-
Nember Secretary
State Level Lavironment Impact
Assessment Authority . Jharkhand

Memo No @ EC/SELAA/2023-24/302012023/4f 5 Dated: 6,2////20,2 7

Copy Lo:

L. NMember Seeretary. Jharkhand State Pollution Control Board. Ranchi for information and
neeessary action,

2o Integrated Regional Office. Ranchi. Ministry of Environment. Forest and Climate
Change. 2™ Floor. Iharkhand State Housing Board (11Q). THarmu Chowk. Ranchi.
Jharkhand — 834002,

Ve

Secretary. SEAC. Jharkhand. Ranchi for information and necessary action.

A
Mem h}l\ﬂqu I em\\\\\\

State Level Envitonment Impact
Assessment Authority. Tharkhand

Iy
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Before, The National Green Tribunal
Eastern Zone Bench, Kolkata

VAKALATNAMA FOR fup: ~s Y

0 4 CaseNo..oovernnnn! I )/'g ............... of
Eatiew 0:4 . .1‘9:!/7»3.9/,0&

M"‘"WW(.IH-V’:% ...... I ..Jé:..ﬁ!.w..ﬂgf....l’ctitioner (S)/
earh :Su‘vmmo NS, Ny B~ e;‘v-nzq "1"7‘1& AEpcllant (S)
P! I UweNedidan | Coun Lt 12040y

Versus

ﬂ‘M%f%*wgﬂnyfOpp Party (ies)/

Respondent (S)

Know all men by these present that by this Vakalatnama I/We
st Kumor, tlo (o 27':»4\- o+ agedd olt £9yen.

Do hereby ’.H ~ &"'#"C“ FassSu ’c‘c"tV A S1EAR,

Appoint the advocates noted below in the margin or any of them as my/our lawful

advocate in the above mentioned case for appearing in conduction and arguing the

same, for depositing or withdrawing any money in connection therewith for putting

in papers, petition etc on my/our behalf for filling or taking back any document, or

withdrawing suit or appeal with permission to institute fresh suit ete. and make

compromisc and for referring the case to arbitration and for doing all act that be

necessary to be done in connection with the said case. I/We further say that any

Vakalatnama shall be considered as my/our true and lawful act,

Mr. Ashok Prasad, Advocate

Mr. QHA NV gum s

Mr.

To be above effect we execute this Vakalatnama

Date %% /P’/ 202M.......

Received Vakalatnama from the executant / through.............. N
........................... Reods. Y....coovnvvrarerenn.and accepted on satisfaction.
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L]_?,HA NV KUMM)

Bty Rtantrr loplos,
Mov ol o)) i Ro A~ &g"fOOP

—ﬁ(;’mg fwas-;j

(ASHOK PRA
Advocate
Enrolment No. WB/303/2003
D - 17B, Tagore Park
Kolkata — 700039



